Bail Application No.433/2021, 540/2021, 541/2021, 542/2021,
544/2021, 545/2021, 546/2021, 547/2021 & 548/2021

FIR No. 18/2021
PS Paharganj

State Vs. Azam Ali, Nazma @ Najjo, Firdaus @ Bhuri,

Ahmad Ali, Bundo, Danish, Shamsher Khan, Shabana &
Zeba.

24/05/2021

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present bail application put up before the undersigned, being the
Vacation Judge.

(Proceedings Convened through Video Conferencing)

Present; Sh. Anil, Ld. Addl. P.P. for the State (through V.C)).

IO has not joined the proceedings through V.C.
Sh. Prabhat Kumar, Ld. Counsel for the accused (through V.C.).
Complainant and Ld. Counsel Sh. Sagheer Ahmed are present (through V.C.).

Ahlmad is absent.
More than 70 bail applications are listed today.

Issue notice to the 10 with direction to file further reply, for the next date of
hearing.

At joint request, the aforesaid bail application of the accused be put up for

consideration on 08/06/2021. Date of 08/06/2021 is given at the specific request and

convenience of counsel for the parties.
Interim order, if any, to continue till next date of hearing. Accused is directed
to join the investigation as and when directed by the SHO/ 10.

N
\?—
Order be uploaded on the website of the Delhj District/Court: 9
e (%
///'/ . // X
\ (Vijay Shdankar)

Vatation Judge/ ASJ-05, Central District
" Tis Hazari Courts, Delhi
24/05/2021(G)
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FIR No. 292029
s PS DBG Roag
Uls 307 Wl
5 3071392/397/120-B/34 1PC & 25/27 Arms Act #
241052071 State Vs. Jaan Mohd.

In terms of the order be
dated 20/05/2021, the prese

being the Vacation Judge.

' aring No, 772/30‘)74-3I()44/SV/I)IIJS/(;a7/2021
ntinterim bail application put up before the

undersigned,
( Proceedings Convened through Video Conferencing)

Present: Sho Anil, L.d. Addl. P.P. for the State (through V.C))

Sh. Vineet Jain, Ld. counsel for the accused (through V.C.).

Ahlmad is absent.

More than 70 bail applications are listed today.

Issue notice of the present interim bail application to the State. Ld. Addl. P.P.
for the State accepts the notice of the interim bail application.

SHO/ 10 1s directed to file reply to the aforesaid interim bail application of the
accused including the report regarding previous involvement of the accused on the next date
of heanng

I'he concerned Jail Superintendent is directed to file the jail conduct report of
the accused as well as period of custody ol the accused on the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the
accused be put up for consideration on 29/05/2021. Date of 29/05/2021 is given at specific
request and convenience of counsel for the accused.

Order be uploaded on the website of the [)t'lthl District Court
N
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Bail Application No.2271
FIR No. 89/2021

PS DBG Road

State Vs. Mukesh

24/05/2021
In terms of the order bearing N0.772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present bail application put up before the undersigned, being the

Vacation Judge.
( Proceedings Convened through Video Conferencing)
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
10/ SI Ranvir Singh is present (through V.C.).

None has joined the proceedings through V.C. on behalf of the accused.

Ahlmad is absent.
More than 70 bail applications are listed today.
In the interest of justice, 1 am not passing any adversc order on account of

non-appearance of counsel for the accused.

The aforesaid bail application of the accused be put up for consideration on

07/06/2021.

//‘ P ')
7 ’ ¢ (‘ (Vijm@m‘kar)
V%atio Judge/ ASJ-05, Central District
—"Tis Hazari Courts, Delhi

24/05/2021(G)
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Bail Application No.2171
FIR No. 134/2021
PS DBG Road

State Vs. Rahul
24/05/2021

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021

dated 20/05/2021, the present bail application put up before the undersigned, being the
Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
IO has not joined the proceedings through V.C.
None has joined the proceedings through V.C. on behalf of the accused.

Ahlmad is absent.

More than 70 bail applications are listed today.

In the interest of justice, I am not passing any adverse order on account of
non-appearance of counsel for the accused.

The aforesaid bail application of the accused be put up for consideration on

07/06/2021.

Issue notice to the IO for the next date of hearing i.e. 07/06/2021. PYRI
Order be uploaded on the website of the Dell Distﬁc@? ’ ‘_/4\

-0

A
(\ﬁj y Shankar)
ion Judge/ ASJ-05, Central District
Tis Hazari Courts, Delhi
24/05/2021(G)




FIR No. 224/2020
PS Nabi Karim
U/s 363/376 IPC & 4 POSCO Act
State Vs. Pawan
24/05/2021
In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present bail application put up before the undersigned, being the

Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.)
Sh. Jasvinder Singh, Ld. LAC for the accused (through V.C.).

Ahlmad is absent.
More than 70 bail applications are listed today.

LAC for the accused seeks time for clarifications and for filing case laws in

support of his contentions. Heard. Request is allowed. Same be filed on or before the next

date of hearing.

Concerned Ahlmad is directed to put the bail orders of the accused, on the

next date of hearing.

At request of counsel for the accused, the present application of the accused

01/06/2021. Date

ed. ~
&

for release on personal bond be put up for clarifications/consideration on

of 01/06/2021 is given at specific request and convenience of counsel for the accus

Tis Hazari Courts, Delhi
24/05/2021(A)
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FIR No. 348/2018
PS Nabi Karim
U/s 307/336/120-B IPC & 25/27 Arms Act

% State Vs. Amit Nayak
24/05/2021

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present bail application put up before the undersigned, being the
Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.)
10 Inspector Tej Dutt Gaur is present (through V.C.)

Sh. Sunil Tiwari, Ld. Counsel for the accused.

Ahlmad is absent.
More than 70 bail applications are listed today.

Issue notice of the present bail application to the State. Ld. Addl. P.P. for the

State accepts the notice of the bail application.

Reply of Inspector Tej Dutt Gaur is stated to be received.

It is submitted by Addl. PP for the State that present bail application is not
maintainable. Counsel for the accused seeks time for clarifications.

At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at specific

request and convenience of counsel for the accused.

10 is bound down to join the proceedings through video conferencing for the

next date of hearing.

Order be uploaded on the website of the Delhj District Coutt, -
(Vijay'Shankar)

W K
Vacatiort Judge/ASJ-05, Central District

Tis Hazari Courts, Delhi
24/05/2021(A)

T
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FIR No. 128/2011

PS Lahori Gate

Uls 302/307/394/397/411/419/420/468/471 IPC & 25/2754/59 Arms Act
State Vs. Ajay Kumar Tomar

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present bail application put up before the undersigned, being the
Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, L.d. Addl. P.P. for the State (through V.C.)
Mr. Amjad Khan, Ld. counsel for the accused (through V.C.).
Sh. Mukesh Kalia, Ld. Counsel for the complainant (through V.C.).

Ahlmad is absent.

More than 70 bail applications are listed today.

Issue notice of the present interim bail application to the State. Ld. Addl P.P.
for the State accepts the notice of the anticipatory bail application.

Reply of SI Sandeep Kumar is stated to be received.

It is submitted by counsel for the accused that accused has filed the present
interim bail application as per HPC guidelines as well as medical grounds of the accused.

The concerned Jail Superintendent is directed to file the jail conduct report of
the accused, period of custody of the accused and medical condition of the accused, on the
next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at specific

request and convenience of counsel for the parties.

2\

mﬁn N
(7

(Vijay han%r)

Vacatioyg Ju /ASJ -05, Central District
Tis Hazari Courts, Delhi

24/05/2021(A)

Order be uploaded on the website of t
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FIR No. 93/2021
\‘% | PS Nabi Karim
- w‘x\ Uls 363/34 IPC & 4 POCSO Act

State Vs, Sunil
24/052021

( Proceedings Convened thl}dngh Video Conferencing)

Sh. Anil, Ld. Adq]. P.P. for the StAe (through v.C.).
10/ S1 Sharanya § is present (through V.C)).

Ms. Sindhy Sakkarwal, .. Cf)unsel for the accused (through V.C).

Ahlmad is absent.

More than 70 bail applications are listed today.

Issue notice of the present bail application to the St

ate. Addl. P.P. for the State
accepts the notice of the aforesaid bail application.

Reply to the aforesaid bai] application of the accused is already stated to be filed.

Issue notice to the complainant/ prosecutrix through IO, for the next date of
hearing.

It is submitted by counsel for the accused detailed reply to the present bail
application of the accused be called from the SHO/ 10 for proper adjudication of the present

bail application of the accused. Heard. Request is allowed.

SHO/ 10 is directed to file appropriate/ detailed reply of the aforesaid bajl
application of the accused on the nex( date of hearing.

At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at the specific

— N
. %21)21\l A&
N \A\

(Vijay Sh/anka%

Vaeatiop Ju AS8]J-05, Central District
" Tis Hazari Courts, Delhi

24/05/2021(G)

request and convenience of counsel for the accused.

IO is bound down for the next date of hearing

Order be uploaded on the website. /

1\b



A-“\‘Swt

FIR No. 140/2018
PS Sarai Rohilla
U/s 307/34 IPC & 25/54/59 Arms Act

State Vs. Rahul Mittal

r{,‘ggrﬁg/zom
In terms of the order bearing No. 772/30974- 31044/SV/DHJS/Gaz/2021

dated 20/05/2021, the present interim bail application put up before the undersigned,
being the Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.)
Sh. Yatender Kumar, Ld. LAC for the accused (through V.C.).

Ahlmad is absent.

More than 70 bail applications are listed today.

Issue notice of the present interim bail application to the State. Ld. Addl. P.P.
for the State accepts the notice of the interim bail application.

SHO/ 10 is directed to file reply to the aforesaid interim bail application of the

accused including the report regarding previous involvement of the accused on the next date

of hearing.

The concerned Jail Superintendent is directed to file the jail conduct report of
the accused as well as period of custody of the accused on the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at specific

request and convenience of counsel for the accused. - \\¢Q:

Order be uploaded on the website Qi/ffflj— ethi DISU(CI Court. \&
p

Mkj/)

l\(‘, Vacatign Judge/ASJ-05, Central District
Tis Hazari Courts, Delhi
24/05/2021(A)
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FIR No. 12/2017
PS Prashad Nagar
U/s 302 IPC & 25/27 Arms Act
State Vs. Ashish @ Babloo
24/05/2021
0974-31044/SV/I)H.IS/Ga'112021 dated

In terms of the order bearing No. 772/3

20/05/2021, the present interim bail app
Vacation Judge.

lication put up before the undersigned, being the

( Proceedings Convened through Video Conferencing)

Sh. Anil, Ld. Addl. P.P. for the State (through v.C)

Present:
el for the accused (through v.C).

Sh. Vineet Jain, Ld. couns

Ahlmad is absent.
listed today.

More than 70 bail applications are
o the State. Ld. Addl. P.P. for the State

Issue notice of the present bail application t

accepts the notice of the bail application.

Reply of SI Sanjay Kumar is stated to be received. It is submitted by IO that accused

is involved in 10 other cases.

It is submitted by counse port be called from

| for the accused that appropriate e

SHO/IO and concerned Jail Superintendent regarding pending cases against the accused. Heard.

Request is allowed.

SHO/IO is directed t0 file appropr s against the

jate report regarding pending case

accused on the next date of hearing.

The concerned Jail Superintendent is directed to file the jail conduct report of the

gainst the accused, on the next date of

accused, period of custody of the accused and pending cascs a

hearing.
At request of counsel for the accused, the aforesaid bail application of the accused be
put up for consideration on 01/06/2021. Date of 01/06/2021 is given at specific request and
F

r the accused. } .
~\\ Cﬂ

d on the website of t/hé Delhi Distriet Cputt: \P
‘ ‘ ~

( (Vijay Shénkar)

Vacation Jud ASJ-05, Central District

is Hazari Courts, Delhi
24/05/2021(A)

convenience of counsel fo

Order be uploade
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FIR No. 420/2018

PS Karol Bagh

U/s 392/395/397/34 1PC

State Vs. Pankesh Kumar & Ors.

24/05/2021

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present interim bail application of accused Veer Bahadur put up
before the undersigned, being the Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.)

Sh. K. Z. Khan, Ld. counsel for the accused Veer Bahadur (through V.C.).

Ahlmad is absent.
More than 70 bail applications are listed today.

Issue notice of the present interim bail application to the State. L.d. Addl. P.P.

for the State accepts the notice of the interim bail application.

It is submitted by counsel for the accused that regular bail of the accused is
pending before the Hon’ble High Court of Delhi and the present bail application is interim
bail application of the accused on the medical ground of the wife of the accused.

Reply of SI Gautam is stated to be received.

Issue notice to the SHO/IO to file appropriate report regarding medical

condition of the wife of the accused and availability of family members of the accused, for

the next date of hearing.

At request of counsel for the accused, the aforesaid interim bail application of

the accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at

specific request and convenience of counsel for the accused.

\
the Delhi District Court. §
| ,\/\P

SN
(Vijay* an'%lr)
Vagation Jydge/ASJ-05, Central District

Tis Hazari Courts, Delhi
24/05/2021(A)

Order be uploaded on the website

P
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e FIR No. 32/2021

PS Paharganj
State Vs. Syed Mohd. Imran

24/05/2021
In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 dated
20/05/2021, the present interim bail application put up before the undersigned, being the

Vacation Judge.
( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
Sh. Yatinder Kumar, Ld. Legal Aid Counsel for the accused (through V.C.).

Ahlmad is absent.
More than 70 bail applications are listed today.

Issue notice of the present bail application to the State. Addl. P.P. for the State

accepts the notice of the aforesaid bail application.

Reply to the aforesaid bail application of the accused is received. Same is not
proper/ complete.

Issue notice to the SHO/ IO to file detailed reply to the aforesaid bail application of
the accused including the report regarding previous involvement of the accused on the next date of
hearing.

The concerned Jail Superintendent is directed to file the Jail conduct report of the

accused as well as period of custody of the accused on the next date of hearing.

It is submitted by counsel for the accused that in the present case, charge-sheet has

already been filed and same is pending before the concerned Ld. MM.
TCR be called for the next date of hearing.

Issue notice to the IO for the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the accused

be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at the specific request and

\
convenience of counsel for the accused. é\&

-

Order be uploaded on the website of ’;héDclhi

istrict Court ‘ ,)\O
/ >

9
: (Vija ankar)
Vaeation Judge/ AS§-05, Central District
Tis Hazari Courts, Delhi
24/05/2021(G)
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FIR No. 88/2020

PS Sarai Rohilla

Ul/s 392/397/452/506 IPC

State Vs. Amarjeet @ Amit @ Macchi
24/05/2021

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present bail application put up before the undersigned, being the
Vacation Judge.

( Proceedings Convened through Video Conferencing)
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
Sh. Krishna Mohan, Ld. Legal Aid Counsel for the accused (through V.C.).

Ahlmad is absent.
More than 70 bail applications are listed today.

It is submitted by counsel for the accused that he will file the legible copy of

the present bail application during the course of the day.

Issue notice of the present bail application to the State. Addl. P.P. for the
State accepts the notice of the aforesaid bail application.

Issue notice to the SHO/ IO to file reply to the aforesaid bail application of the
accused including the report regarding previous involvement of the accused on the next date

of hearing,

The concerned Jail Superintendent is directed to file the jail conduct report of

the accused as well as period of custody of the accused on the next date of hearing.
At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at the

specific request and convenience of counsel for the accused.

i 3i§17'rc<€iim

Order be uploaded on the website of the

Vacano Judge/ ASJ 05, Central District
Tis Hazari Courts, Delhi
24/05/2021(G)
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FIR No. 214/2019

PS Sarai Rohilla
Uls 354 IPC & 10 POSCO Act

State Vs. Mohd. Alam

24/05/2021
0. 772/30974-31044/SV/DHJS/Gaz/2021

In terms of the order bearing N :
t up before the undersigned,

dated 20/05/2021, the present interim bail application pu

being the Vacation J udge.
( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. AddL P.P. for the State (through v.C)

IO W SI Sonu is present (through V.C)

None has joined the proceedings via video conferencing on behalf of the

accused.

Ahlmad is absent.
More than 70 bail applications are listed today.

In the interest of justice, I am not passing any adverse order in the present case

on account of non-appearance of counsel for the accused.

Issue notice of the present bail application to the State. Ld. Addl. P.P. for the
State accepts the notice of the bail application.

Reply of the aforesaid bail application is stated to be not received.

It is submitted by IO that she has already sent the reply, however, she will

again file the same today itself.

The aforesaid bail application of the accused be put up for consideration on

01/06/2021.
IO is bound down to join the proceedings through video conferencing on the
next date of hearing. N
Order be uploaded on the website of the-Bgthi I)isf/l_z;a‘rt. C@
P
’ e
f/ 6 / Y ki\
5
pd
fgry{y Shankar)
Vac" ion Judge7ASJ-05, Central District
; Tis Hazari Courts, Delhi

24/05/2021(A)
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FIR No. 63/2015
PS Karol Bagh
U/s 395/397/412 1PC

State Vs. Subrato @ Baccchu
24/05/2021

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present i

nterim bail application put up before the undersigned,
being the Vacation J udge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.)

Sh. Yatender Kumar, Ld. LAC for the accused (through V.C.).

Ahlmad is absent.
More than 70 bail applications are listed today.

Issue notice of the present bail application to the State. Ld. Addl. P.P. for the
State accepts the notice of the bail application.

SHO/ 10 is directed to file reply to the aforesaid interim bail application of the
accused including the report regarding previous involvement of the accused on the next date

of hearing.

The concerned Jail Superintendent is directed to file the jail conduct report of .
the accused as well as period of custody of the accused on the next date of hearing.
At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at specific6
request and convenience of counsel for the accused.

Order be uploaded on the website

\ \ & ge¢/ASJ-05, Central District
Tis Hazari Courts, Delhi
24/05/2021(A)




I'IR No. 317/2017
'S Pahargan)
U/s 307/452 11

State Vs, Manish @ ‘T'oni
24/05/2021

In terms of the order heaving No. 772/30974-31044/SV/DHJS/Gur/2021
dated 20/05/2021, the present interim ball application put up before the undersigned,
being the Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present; Sh. Anil, Ld. Addl. P.P. for the State (through V.C.)
Sh. Yatender Kumar, Ld. LAC for the accused (through V.C.)

Ahlmad is absent.

More than 70 bail applications arc listed today.

Issue notice of the present bail application to the State. Ld. Addl. P.P, for the
State aceepts the notice of the bail application.

Reply of SI Ravinder Kumar is stated (o be received.

The concerned Jail Superintendent is directed to file the jail conduct report of
the accused as well as period of custody of the accused on the next date of hearing,

At request of counscl for the accused, the aforesaid bail application of the
accused be put up for consideration on 01/06/2021. Date of 01/06/2021 is given at specific
request and convenience of counsel [or the nccusql. — SN o G\

Order be uploaded on the websi

<of the Ddlhi Distriet Court. <
. o
\

(Vijay Shanl?ar)

adion Judg/ASJ-05, Central District
Tis Mazari Courts, Delhi
24/05/2021(A)

A s



FIR No. 217/2017
PS Daryaganj
U/s 308/323/34 1PC
State Vs. Irfe
24/05/2021 o

In terms of the , - ,
dated 20/05/232??}?5 of the order bearing No. 772/30974-31044/SV/DH]S/Gaz/2021
, the present interim bail application put fore the -
being the Vacation Judge. P put up before the undersigned,

D ood]l « 1
( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through v.C.)
Sh. Yatender Kumar, Ld. LAC for the accused (through V.C.).

Ahlmad is absent.
More than 70 bail applications are listed today.
[ssuc notice of the present interim bail application to the State. Ld. Addl. P.P.

for the State accepts the notice of the bail application.

[ssue notice to the SHO/IO to file reply to the aforesaid bail application of the

accused including the report regarding previous involvement of the accused on the next date

of hearing.
The concerned Jail Superintendent is directed to file the jail conduct report of

the accused as well as period of custody of the accused on the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at specific

request and convenience of counsel for the accused. B -

Order be uploaded on the website of ¢

(Vij y Shankar)
ion ﬁdge/ASJ .05, Central District
< Tis Hazari Courts, Delhi
24/05/2021(A)



/ FIR No. 1972019

PS HNZ Railway
[ /s 363377394324 IPC & 6 POSCO Act
State Vs. Firoz
T TLTL
In terms of the order bearing No. 772/30974-31044/SV/DH]S/Gaz/2021
dated W/05/24021, the present interim bail application put up before the undersigne-d.

heing the Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present <t Anil (4 Addl P.P. for the State (t LU
Mh. Anil, i.d. Add). P.P. for the State (through V.C)
& Nhizrnc & P 1 -+ i€ §
Y .as S e e | ' 1y ol t 7= IS . /
. Shamsul Hague. Ld. counsel for the accused (through V.C.).
g

Ahlmad js ahsent.

More than 70 bail applications are listed today.

NI o 1000 € tho PR S - 2 I - Z
fosue notice of the present interim bail application to the State. Ld. Addl. P.P.

for the State accepts the notice of the bail application.

Reply of ASI Harpal Singh is stated to be received.
The concerned Jail Superintendent is directed to file the jail conduct report of

the accused as well as period of custody of the accused on the next date of hearing.

counsel for the accused, the aforesaid bail application of the

{ be put up for clarifications/consideration on 31/05/2021. Date of 31/05/2021 is
convenience of counsel for the accused. \94\

At request of

accusec

piven at specific request and

Order be uploaded on the website of th

Vacation Judge/
. Tis Hazari Courts, Delhi

24/05/2021(A)



PRl oo |
L IFIR No. 246/2020
\ I’S Paharganj
) Uls 376/506 1PC
State Vs. Raj Kumar @ Gandhi

247057202 |
In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021

dated 20/05/2021, the present interim bail application put up before the undersigned,
being the Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sho Anil, Ld. Addl. P.P. for the State (through V.C.)
Sh. Manoj Kumar Sharma, Ld. counsel for the accused (through V.C.).

Ahlmad is absent.

More than 70 bail applications are listed today.

Issue notice of the present interim bail application to the State. Ld. Addl. P.P.
for the State accepts the notice of the interim bail application,

SHO/IO is directed to file reply of the bail application and also file appropriate
report regarding medical condition of the wile and daughter of the accused and availability
of the family members of the accused, on the next date of hcaring.

Concerned Jail Superintendent/Medical Superintendent is directed to file
appropriate report regarding medical condition of the accused, on the next date of hearing.

[ssue notice to the complainant/prosecutrix through 10 and issue notice to the

10, for the next date of hearing.
At request of counsel for the accused, the interim bail application of the

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at specific

o\

request and convenience of counsel for the accused. o _
Order be uploaded on the website of the’Delhi|District CGourt. . <
| SN
rl‘ ‘ \ \’ I ‘ . ) y Q‘
‘ (Vijay Shankary
Vucu}‘i(\n .ludg_cMSJ-()S, Central District

Tis Hazari Courts, Delhi
24/05/2021(A)
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FIR No. 10/2016

PS Rajinder Nagar

U/s 302/396/120-B/412/201 IPC

State Vs. Harender Giri
24/05/2021

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present interim bail application put up before the undersigned,
being the Vacation Judge.

( Proceedings Convened through Vidco Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.)

Sh. Awanish Kumar, Ld. counsel for the accused (through V.C.).

Ahlmad is absent.

More than 70 bail applications are listed today.

Issue notice of the present interim bail application to the State. Ld. Addl. P.P.
for the State accepts the notice of the bail application.

Reply of Inspector Rajesh Kumar Jha is stated to be received.

The concerned Jail Superintendent is directed to file the jail conduct report of
the accused as well as period of custody of the accused on the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the
Date of 31/05/2021 is given at specific

accused be put up for consideration on 31/05/2021.

request and convenience of counsel for the accused. \ L%
T W

Order be uploaded on the website of the Dejlhi Disn&l Court
\\\ [ =

(Vijay Shanl(a‘?)

Vacatjon ]ud;.,t/AQI 05, Central District
A Tis Hazari C ourts, Delhi
24/05/2021(A)




Bail Application No.873/2021
FIR No. 29/2021

PS Kamla Market
State Vs. Mohd. Ejaj

24/05/2021

In terms of the order bearing No0.772/30974-31044/SV/DH JS/Gaz/2021

 dated 20/05/2021, the present bail application put up before the undersigned, being the
Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

None has joined the proceedings through V.C. on behalf of the accused.

Ahlmad is absent.
More than 70 bail applications are listed today.

None has joined the proceedings through V.C. on behalf of the accused even
on the last date of hearing. In the interest of justice, [ am not passing any adverse order on
account of non-appearance of counsel for the accused. Last opportunity is granted to the
counsel for the accused for appearance on the next date of hearing.

The aforesaid bail application of the accused be put up for consideration on
31/05/2021.
Order be uploaded on the website of the Pethi T)Tstric(Courf.:
s3AEs 9
‘ (Vijay Shankar)
Vacation’ Judgeé/ ASJ-05, Central District
Tis Hazari Courts, Delhi
24/05/2021(G)



Bail Application No.892/2021
FIR No. 58/2021

PS LP. Estate

State Vs. Mohd. Akbar

24/05/2021

In terms of the order bearing N0.772/30974-31044/SV/DHJS/G az/2021

dated 20/05/2021, the Present bail application put up before the undersigned, being the
Vacation J udge.

(Proceedings Convened through Video Conferencing)

Present: Sh.Anil, Ld. Add]. P.P. for the State (through V.C.).
IO has not joined the proceedings through V.C,
Sh. Dinesh Prasad, Ld. Counse] for the accused (through V.C.).

None has joined the proceedings through V.C. on behalf of the complainant/

prosecutrix.

Ahlmad is absent.

More than 70 bail applications are listed today.

Issue notice to the IO with direction to file further reply on the next date of
hearing.

At request of counsel for the accused, the aforesaid bail application of the
accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at the

specific request and convenience of counsel for the accused. . PR
o 7

Order be uploaded on the website of ¢

AN
(Vijay S a{gar‘f
Vacation Judge/ASJ-05, Central District
Tis Hazari Courts, Delhi
24/05/2021(G)



o
FIR No. §572019
'S DBG Road
U/ 302 11r¢
State Vs, Rehman @ Rehan @ Sonu
HON0

In terms of the order bearing No.772/30974-31044/SV/DILIS/Gaz/2021
dated 20/05/2021, the present bail application put up before the undersigned, being the
Vacation Judgpe.

( Proceedings Convened through Vidco Conlerencing)
Present: ShoAnil, Ld, Addl PP, for the State (throuph V.C").

Mr. Shuaib Khan, I.d. Counsel lor the accused (through V.C.).

Ahlmad is absent.

More than 70 bail applications are listed today.

Issue notice of the present bail application to the State.  Addl. P.P. for the
State accepts the notice of the aforesaid bail application.,

Issuc notice o the SHO/ 10 1o file appropriate/ detailed reply to the aforesaid
bail application of the accused including the report regarding previous involvement of the
accused on the next date of hearing.

The concerned Jail Superintendent is directed 1o file the Jail conduct report of
the accused, period of custody of the accused and list of pending cases against the accused
on the next date of hearing.

AL request of counsel for the accused, the aforesaid bail application of the
accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at the

speetlic request and convenience of counsel for the accused.

Order be uploaded on the website of the Delhi Distriet-Court., ” h
<
4 /ﬂ ©
(/ N
| ?

Judge/ ASJ-05, Central District
Tis Hazari Courts, Delhi
24/05/2021(G)
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FIR No. 213/2018

PS Lahori Gate
Ul/s 395/412/120-B/34 IPC

State Vs. Shiv Narayan

24/05/2021
In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021
he undersigned, being the

dated 20/05/2021, the present bail application pu
Vacation Judge.

t up before t

( Proceedings Convened through Video Conferencing)

te (through V.C.)

gh V.C.)
onferencing on behalf of the

Sh. Anil, Ld. Addl. P.P. for the Sta
[0 SI Narender Singh is present (throu

has joined the proceedings via video €

Present:

None

accused.

Ahlmad is absent.
s are listed today.

More than 70 bail application
any adverse order in the present €

ase

In the interest of justice, I am not passing

ce of counsel for the accused.

on account of non-appearan
ate. Ld. Addl P.P. for the

Issue notice of the present bail application to the St

State accepts the notice of the bail application.
Reply of SI Narender Singh 18 stated to be received.
d to file the jail conduct report of

ed Jail Superintendent is directe

The concern
date of hearing.

the accused as well as period of custody of the accused on the next
on the aforesaid interim bail application On

put up for consideration

31/05/2021.

10 is bound down for the next date of hearing.

Order be uploaded on the website of, ¢ Delhi Distrl

| (Vijay Shanksr)

Vacati n Judgeé/ASJ-05, Central District
“_/Tis Hazari Courts, Delhi

24/05/2021(A)
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Bail Application No.1199/21
T IFIR No. 244/2016
i.f‘\ \ PS Daryaganj

State Vs. Shahid @ Sameer
240572021

y 1
In terms of the order bearing No.772/30974-31044/SV/DHJS/GaL/202

dated 20/05/2021, the present bail application put up before the undersigned, belog e
Vacation J udge,

( Proceedings Convened through Video Conferencing)
Present: ShoAnil, Ld. Addl. P.P. for the State (through V.C.).

LO/ ST Ishwari Pratap is present (through V.C.).

Mr. Mohd. Anas, L.d. Counsel for the accused (through V.C.).
Ahlmad is absent.

More than 70 bail applications are listed today.

It is submitted by counsel for the accused that TCR be called for proper

adjudication of the present bail application of the accused. Heard. Request is allowed.

TCR be called for the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the
accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at the

specific request and convenience of counsel for the accused.

IO is bound down for the next date of hearing i.e. 31/05/2021.

Order be uploaded on the website of the Deli District Court. \?_ o
//_« » | (,/ G:—v
/ < _L\
iy ( B
‘\ (Vijay Shaniir)

Vacation/Judge/ ASJ-05, Central District
N s Hazari Courts, Delhi
24/05/2021(G)
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Bail Application No.
FIR No. 30/2018

PS Kamla Market ‘
State Vs. Gobinder Singh @ Deepak @ Kali

25/05/2021
In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 dated
20/05/2021, the present bail application put up before the undersigned, being the Vacation

Judge.
( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
[0/ Inspector Jagdeep Malik is present (through V.C.).
Sh. Hari Om, Ld. Counsel for the accused (through V.C.).

Ahlmad is absent.
Issue notice of the present bail application to the State. Addl. P.P. for the State

accepts the notice of the aforesaid bail application.

Reply to the aforesaid bail application of the accused is stated to be filed by the

IO.
Issue notice to the concerned Jail Superintendent to file the jail conduct report of

the accused, period of custody of the accused and nominal roll of the accused on the next date

of hearing.
At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at the specific

request and convenience of counsel for the accused.

IO is bound down for the next date of hearing. \&
Order be uploaded on the website of elhi Districl( &,
, A o
g
9
(Vijay S8hankar)

V\acatio Judgé/ ASJ-05, Central District
./ Tis Hazari Courts, Delhi
25/05/2021(G)
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PO e Thedbil Batl sy Shatitin
Uil JUMGIHE L A d

Blsehes Vi urring

25/05170)) |

I termma of the urder hest g Mo 7TH M IA SEAG SIS/ il 1011 A ovir
2005/2021, the pregent itter i bl et it pedh e hisbonr e Wbt gk ipiri o di inig 1
Vacation Judpe.

(P roceeding Connveried theinph et vpber s

Present: She Al Tl Add! 100 for e Gl (hirtatiph /1
1OFASE Sk bl S i et td Hhprpipdy /4

Sh. ALK Shstins, 1ol € oaitined Joa Wi e s igioid 0 stpints Mt iy /1 /

Ahlmsd is ahsent.

[0ds sobnitted by compe | fer the e e opoe el Shiat Hhie bie 1
hail application only on the sedical gl of the el

sste notice Gf the present bl spplie wbieas 4y e S
accepts the notice of the aloresaid bl appilie ation

Reply to the aforesaied bl agylie stiens of the ae s isedd 1 nipe

by the 10).

ﬂ‘, gl

[ssue notice o the concerned Jall Medieal e pimte peke gt Aoy $iie om0

report regarding medical condition/ilInessy of the e sed e thie e 20 tbale 28 dientii g

AL request of cotnsel Sor Wb accisaed b afene sl bl i stes 4

accused be put up for consideration on SHOSI2021. 1iate b 11071 00 et ad tie caps i1
request and convenience of coupsel for the gl
#

10) 15 bound dowm for the nezt date of b aringy

/
Orcler be uploaded on the gebete of the Lol Fostee 00 25

/
’Vijky Shanknt

Vacution Judye/ A4J 05, C entral District
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\ | FIR M 3018
: PN Narai Rohalls
> Us 3230 /N
\ State Vs Raja Rada

L

-

I|

:

In termx of the onder deanimg \a 772 VTEITAE NN DN Gas 00
dated 200572021, the present interim bail application put up defare the nnderuiged.,
being the Vacation Judge.

| Proceadings Convenad through |} sdee Confercncing)

- o 9 g | 3 N DD B s ~ N LR
Present Sh. Aml. Ld. AddL P.P. for the Stae (throagh \ G
Sh. Shashank Ahu. Ld. Counsgd for the accusad throagh VO

Ahlmad is absent.

Issue nones of tha DIORCT: ar T T = WL DD e e
SSUE OOCS Of U T :\.‘. ~\\“\\\‘ N 10 X \\\-1\ (S C T W (R

State accepts the notice of the aforesaid hatl application

LR Al \1: :\.\\ CULEN S

Reply 10 the aforesard hail application of the accusad s statad o he filad
the 10.

Issue notice 1o the concernad Jail Supenntendent o fle e il conduet
report of the accused. periad of custody of the accusad and nonunal ol of the accksad on
the next date of heanng.

Al request of counsel for the accusad, the atoresand hal applicanon ot the
accused be put up for consideration on JIAFV02L. Date of ILVI 201 v pven at the
specific request and convenience of counsel for the accused.

Order be uploaded on the website of the Delhiy Distriet Coat, "o
p 3 i
|

;’ -
1 ' \,\
f '

(Vijay Shankar)
\filcminn Judge/ ASJ-05, Centeal District
Tis Hazari Courts, Delhi
AS052021(G)
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Bail Application N0.2451/2021

FIR No. 0001/2021

PS Sarai Rohilla

U/s 302/201/120-B/34 1PC
State Vs. Sher Khan

25/05/2021
1
In terms of the order bearing No. 772/30974-31044/SV/DHJS/G?:I.Z/ZO2
dersigned, being the

dated 20/05/2021, the present bail application put up before the un

Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.)

10 Inspector Shri Krishan s present (through V.C.).
Sh. Sumit Goyal, Ld. counsel for the accused (through V.C)).

Ahlmad is absent.
It is submitted by IO that charge-sheet has already been filed in the present

case and same is pending before Ld. Concerned MM.

Issue notice of the present ail application to the State. Ld. Addl. P.P. for the
State accepts the notice of the bail application.

Reply of bail application already stated to be filed by IO.

TCR be called for the next date of hearing.
At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at specific

request and convenience of counsel for the accused.

10 is bound down for the next date of hearing.

Order be uploaded on the website of the Delhi Distri

Court, 5 ™
Ty \,2
&

’; 2
(Vijay Shankar)
‘Va;zation J udgeiASJ-OS, Central District
Tis Hazari Courts, Delhi
25/05/2021(A)



< Bail Application N0. 958/2021
FIR No. 62/2021
PS DBG Road
U/s 354 IPC

State Vs. Ram Kishore
25/05/2021

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present anticipatory bail application put up before the
undersigned, being the Vacation J udge.

(Proceedings Convened through Video Conferencing)

‘sent: Sh. Anil, L.d. Addl. P.P. for the State (through V.C.)

41O SI Suman is present (through V.C.)

- & ne has joined the proceedings via video conferencing on behalf of the

r Ahlmad is absent.

In the interest of justice, I am not passing any adverse order in the present case
on account of non-appearance of counsel for the accused.

The aforesaid bail application of the accused be put up for consideration on
31/05/2021.

IO 1is bound down for the next date of hearing.

Order be uploaded on the website of the Delhi

V\acat' n Judge/ASJ-05, Central District
‘ Tis Hazari Courts, Delhi
25/05/2021(A)



®

FIR No. 191/2019

PS Karol Bagh

U/s 302/307/120-B/34 IPC & 25/27/59 Arms Act
State Vs. Devarjun & Ors.

25/05/2021

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021
dated 20/05/2021, the present bail application put up before the undersigned, being the
Vacation Judge.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, LLd. Addl. P.P. for the State (through V.C.).

None has joined the proceedings through V.C. on behalf of the accused.

Ahlmad is absent.

None has joined the proceedings through V.C. on behalf of the accused even
on the last date of hearing i.e. 21/05/2021. In the interest of justice, I am not passing any
adverse order on account of non-appearance of counsel for the accused. Last opportunity is
granted to the counsel for the accused for appearance on the next date of hearing.

The aforesaid bail application of the accused be put up for clarification/
consideration on 31/05/2021. 4\54 h

Order be uploaded on the website of the D

(Vijay Shankar)

Vacation Judge/ ASJ-05, Central District
~ Tis Hazari Courts, Delhi

25/05/2021(G)



